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BEFORE THE NATIONAL GREEN TRIBUNAL, PRINCIPAL 

BENCH, NEW DELHI 

ORIGINAL APPLICATION NO. 95 of 2025 

IN THE MATTER OF 

DEEPAK PANDEY                 ….. APPLICANT 

VERSUS 

STATE OF UTTARAKHAND and ORS.         …..RESPONDENTS 

COMPLIANCE REPORT DATED 04.11.2025 ON BEHALF OF 
RESPONDENT NO.7 AS PER DIRECTIONS GIVEN IN ORDER 
DATED 21.07.2025 PASSED BY HON’BLE NATIONAL GREEN 

TRIBUNAL. 

MOST RESPECTFULLY SHOWETH: 

1. That the Respondent No. 7, namely M/S Mannat Stone 

Crusher, Bajpur, Udham Singh Nagar, Uttarakhand is duly 

registered and incorporated under the LLP ACT 2008. It is 

also duly registered under the Uttar Pradesh Shops and 

Commercial Establishment Act, 1962 for carrying out the 

business of marble and stone crushing. 

2. That on the complaint made by the applicant with the subject 

“Complaint: Operation of stone crushers without ground water 

extraction permission for many years” vide order dated 

27.03.2025, the Respondent No. 7 was made a party in the 

present Original Application No. 95 of 2025 case title 
“DEEPAK PANDEY V/S STATE OF UTTARAKHAND & ORS” 
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pending before Principal Bench of National Green Tribunal at 

New Delhi with the notices being issued to them. It is further 

stated that in the same order dated 27.03.2025, the Hon’ble 

National Green Tribunal directed the Uttarakhand Pollution 

Control Board (UKPCB) to form a Joint Committee and 

furnish a report within a period of 1 month to suggest actual 

factual position and also to suggest appropriate remedial 

actions. 

3. That in compliance of the above-stated order, the UKPCB filed 

a report from the Joint Committee dated 15.05.2025 which 

was found to be vague by this Hon’ble Court vide order dated 

21.07.2025. The UKPCB was again directed to file an 

additional report within 1 month containing the status of 

compliance of all guidelines set by both the centre and state 

pollution control board. 

4. That vide order dated 21.07.2025 Hon’ble National Green 

Tribunal directed Respondent No.7 to file a compliance report 

with all the GPS marked photographs, for better adjudication 

of the matter, and fixed the next date of hearing on 

01.09.2025. 
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5. That on 01.09.2025 the counsel appearing for Respondent 

No.7 prayed for further time to file the compliance report and 

also stated that due to heavy rainfall it was not possible to 

approach the site of stone crusher. The Hon’ble court after 

considering the request was pleased to give further time of 2 

months for filing the compliance report. 

6. That in compliance of the order dated 21.07.2025 the current 

status of the compliances are as follows: - 

Sr. 

No. 

PROVISIONS AS 

PRESCRIBED UNDER 

THE ENVIRONMENT 

(PROTECTION ) RULE 

1986 

COMPLIANCE STATUS ANNEXURE 

1. Dust containment cum 

suppression system of 

the equipment. 

A. Crushing/Screening 

Plant equipment was 

covered. 

B. Conveyor Belts were 

covered. 

C. Dust-Particles

covered with Green Cloth.

ANNEXURE

A 
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D. Smog- protection 

provided through 

water-sprinkling 

tankers. 

2. Construction of Wind 

breaking Walls 

Wind Breaking Wall is 

established all sides of the 

Unit. 

ANNEXURE

B 

3. Construction of the 

metalled roads within 

the premises 

RCC Road was found within 

the premises. 

ANNEXURE

C 

4. Regular cleaning and 

wetting of the ground 

within the premises. 

Provided ANNEXURE

D 

5. Growing of a green belt 

along the periphery. 

Provided ANNEXURE

E 

6. Licensing, Consents and 

record-keeping 

A.  License to operate 

found dated 

14.08.2020. 

B. Exemption Certificate 

for Ground Water 

Abstraction was found 

valid from dated 

ANNEXURE

F 
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01.05.2025 bearing 

letter no. 

EXM/IND/UK/2025/6

444/N 

5 128



ANNEXURE-A
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ANNEXURE-B
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ANNEXURE-C14137



ANNEXURE-D15 138



ANNEXURE-E
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ANNEXURE-F
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Article 4 Affidavit

Not Applicable
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rlEiior}A TIIE N4_TIONAL GREpN TRITIUNAL, t nrNCrpAL rlrir\cFr,
NEW DELFII

!/ORIGINAL APPLICATION NO. 95 of 2024

AFFIDAVIT

I, Ruchi Agarwal aged about 46 years W/O Pranrod Agaru,al

Aadhar Card No. 783804379020, Address 156, Civil lines, Opp. D.M.

Residence, Bareilly, IJttar Pradesh, Partner of M/S Mannat Stone Crusher.

Bajpur, lJttarakhand residing at, gresently at New Delhi do hereby state op

oath and declare as under :

h@
$tntutory Alort:
,!'.Ihe6uthenticiivcfthilStanit.lcerliir+i,t!iibeveiifieii:il.v"1^,^,v'$i}iiieiit8n1i:}'cf!}1:,\1rUsing+.$ta;irpl,rlobi|eAp;rcf$tochHcJ|,']$

Anv Ciscr+patr#ry in the Cetniis orr r'tificnte ;a'tr.i as aviliii,rl.rle on the w,:risile i iviobii+ A!1p render'$ it itrvallr.i

2 The cnr.is ("li $n*tk;ng the ie;iit!niacy ls +ir tltn tj$€r"-r oi the c*ttil:iaie
:r. in c,i$e of *ny dirc:'epenc:y ple;se infr:irr lfis: t:ifiini)eicrlt Aijtliotity
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\l;
1. That I am Ruchi Agarwal w/o Pramod

Stone Crusher, Bajpur (impleaded as

]ION:
4^

[ed deponent do hereby veriff that the

true and correct to my knowledge

lrave been

facts of the

DEPONENT

contents of the above

and belief. Nothing

2.

authorized to give this affidavit. I am well col

case hence competent to swear this affidavit.

That I have rend and understood the accompanying Compliance Report

paragraph 1 TO 6 along with Annexures and Photographs which has been

prepared by the lawyer upon my instructions. I say that whatever is stated

therein are true and correct on the basis of documents available on record

and to the best of mv knowledee and belief.. ,l

That the Annexures are True Qopies of their original.3.

Verified at New Delhi on 04 Nov Dav of. 2025.
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